CENTRAL ADMINISTRATIVE TRISUNAL
PRINCIPAL BENCH
NEW DELHI,

0, A, No 368 of 1991

New Delhi, this the 26th day of May, 1295,

HONSBLE MR 3J,P, SHARMA, MEMRER(J)
HON'BLE M7t B.K, SINGH, MLHBtH(ﬁ)

br, S, C. Meht a,

Son ¢f Shri Shanti Sarup Mehta,
Nemonstator in Pharamacology,

Lady Hardings Medical College, New Delhi,

( None appeared )}

ave o0 e f\p{)licaﬂt,

V53,

i, Uninon of India,

through the Secretary,

Ministry of Health & Family UWelfare,
Nirmarn Bhavan,

New Delhi,

2, The Director General of Health BServices,
Nirman Bhavan,

New D R '
ew Delhi, cveeees . @spondent s,

{ None appeared),

URDER{pral)

(3.P.SHARMA, Member{ J)
This application has bean filed by the

petitioner seasking redressal for the grant of p ay
en the principle of 'equal pay for equal work®
and for quashing the order dated 27th March, 1591
where the Ministry of health and Family‘uelfare

has stated that the existing pay scale of

f5. 1640-2500 for the post af Jemonisizator{Ncre Medi

is adequate, Parity betusen demonstrators{None
Medical) and Demgnistrators({Madical) of the Luo
posts and educativnal gualifications re-uired
dppointment to the posts ds not Justifiel,

The respondents alsg contes-ed this




SN

¢ | 3= 2~3
relief but none is present on behalf of the
partiss, However, we find that Sth Pay
Commission:is in process for the grant of
.revised pay scalmes to the Central Governmsnt
Employmes, as such tha pay scalss, which are:to
be given to the Central Government employees

are under consideration of the Sth Pay Commission,

Thus the applicastion has bescome irffuctucus

and also nona has appaéred, therefore, the

application is dismissed having be=sn infructucus

o

and for non-prosecution and default, .

\. - /\\\( ACE n.-('..{('
( B.K.Sin%h ) ( J.P.Sharma )
Member (A) Member (J)

/eds/




